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SECTION OFTHE COMPANIES ACT: I & BP Cocie 2016

DESIGNATION

Pawan Kumar S/o Changoiwala

A&ASheltersPvt.Ltd.

T.C.P No. 57 5 / IMAH) / 20 t7
CA No.

SHRI V. NALLASENAPATHY
MEMBER (T}

SI(iNATURE

Present SHRI B.S,V. PRAKASH KUMAR
MEMBER (J)

ATTENDENCE.CUM.ORDER SHEBT OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON 1A.09,20I7

S. No. NAME
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ORDER
TCP 575/I&BC/NCLTiMB/MAH/2017

For the Petitioner Counsel has stated that since notice served upon thc

Corporate Debtor address showjng in the Registrar of Companies Website has been

returned with an endorsement under the caption ,,Left,., the Counsel has sought
some time to locate new address because the rrew address is also not shoh,ing on

the MCA website, accordingly, at her request, list this matter on 25.9.2017.
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